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      Mr. A. Subba Rao for R-3 & 4 
   

 
O R D E R 

 Admit.  Registry is directed to issue notice.  Dasti service is permitted. 
 
 The Appellant requested for a coy of the Study Report which has been relied 
upon by the State Commission in passing the impugned order.  We direct the State 
Commission to provide a copy to the Appellant as well as to other Respondents by 
15.12.2014.  Accordingly, IA-452 of 2014 is disposed of. Liberty is granted to the 
Appellant to raise additional grounds after the receipt of the report. 
 
 Post the matter for hearing on 
  

9th January, 2015. 

 
 
( Justice Surendra Kumar )          ( Rakesh Nath )  

Judicial Member               Technical Member  
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